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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

ClVIL APPEAL NO(s). 2565 OF 2005

VENEET AGRAWAL Appel lant (s)

VERSUS

UNION OF | NDI A & ORS. Respondent ( s)

(Summons for non-prosecution dt. 24.11.2006)

Date: 16/01/2007 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ASHOK BHAN
For Appellant(s) M.ML. Sharma, Adv. for
M. Kul dip Singh, Adv.
For Respondent (s) Ms. Sujeeta Srivastava, Adv.

M . Dhruv Madan, Adv. for

Ms. Suchitra Atul Chital e, Adv.

M. Vikas Bansal, Adv. for

M. B.V. Bal aram Das , Adv

M. Ni kil esh Ramachandran , Adv
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so, the appeal shal

reference to the Court.

(J.S. Rawat)
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opportunity,

stand dism ssed
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anot her week is grant ed
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